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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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(Interruptions) ... *
MADAM SPEAKER: The House stands adjourned till 11.15 a.m.
11.03 hrs
The Lok Sabha then adjourned till Fifteen Minutes past Eleven of the Clock.

* Not recorded.
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11.15 hrs.
The Lok Sabha re-assembled at Fifteen Minutes past Eleven of the Clock.
(Madam Speaker in the Chair)
... (Interruptions)
MADAM SPEAKER: Now let us take up Question Hour.
... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.
11.16 hrs
The Lok Sabha then adjourned till Twelve of the Clock.
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12.00 hrs

The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

... (Interruptions)

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid.
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, I, on behalf of Shri M.

Veerappa Moily, beg to lay on the Table:-

(D

)

A copy of the Notaries (Amendment) Rules, 2009 (Hindi and English versions)
published in Notification No. G.S.R. 114(E) in Gazette of India dated the 24™
February, 2009 under sub-section (3) of Section 15 of the Notaries Act, 1952.

(Placed in Library, See No. LT 267/15/09)

A copy each of the following Reports of the Law Commission (Hindi and English

versions):-

(1)

(i)

(iii)

(iv)

)

Report No. 210 — Humanization and Decriminalization of Attempt to
Suicide - October, 2008.

(Placed in Library, See No. LT 268/15/09)
Report No. 211 — Laws on Registration of Marriage and Divorce-A
Proposal for Consolidation and Reform - October, 2008.

(Placed in Library, See No. LT 269/15/09)
Report No. 212 — Laws of Civil Marriages in India-A proposal to Resolve
Certain Conflicts - October, 2008.

(Placed in Library, See No. LT 270/15/10)
Report No. 213 — Fast Track Magisterial Courts for Dishonoured Cheque
Cases - November, 2008.

(Placed in Library, See No. LT 271/15/09)
Report No. 214 — Proposal for Reconsideration of Judges cases I, I and
III-S. P. Gupta Vs UOI reported in AIR 1982 SC 149, Supreme Court
Advocates on Record Association Vs UOI reported in 199(4) SCC 441
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(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

and Special Reference 1 of 1998 reported in 1998 (7) SCC 739 -
November, 2008.

(Placed in Library, See No. LT 272/15/09)
Report No. 215 — L. Chandra Kumar be revisited by Larger Bench of
Supreme Court - December, 2008.

(Placed in Library, See No. LT 273/15/09)
Report No. 216 — Non-feasibility of introduction of Hindi as compulsory
language in the Supreme Court of India - December, 2008.

(Placed in Library, See No. LT 274/15/09)
Report No. 217 — Irretrievable Breakdown of Marriage-Another Ground
for Divorce - March, 2009.

(Placed in Library, See No. LT 275/15/09)
Report No. 218 — Need to accede to the Hague Convention on the Civil
Aspects of International Child Abduction (1980) — March, 2009.

(Placed in Library, See No. LT 276/15/09)
Report No. 219 — Need for Family Law Legislations for Non-resident
Indians — March, 2009.

(Placed in Library, See No. LT 277/15/09)
Report No. 220 — Need to fix Maximum Chargeable Court-fees in
Subordinate Civil Courts - March, 2009.

(Placed in Library, See No. LT 278/15/09)
Report No. 221 — Need for Speedy Justice-Some Suggestions — April,
2009.

(Placed in Library, See No. LT 279/15/09)
Report No. 222 — Need for Justice-dispensation through ADR etc. — April,
2009.

(Placed in Library, See No. LT 280/15/09)
Report No. 223 — Need for Ameliorating the lot of the Have-nots-Supreme
Court’s Judgements — April, 2009.

(Placed in Library, See No. LT 281/15/09)
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI

PRAFUL PATEL): Sir, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the National Aviation Company of
India Limited, New Delhi, for the year 2007-2008.

(1)  Annual Report of the National Aviation Company of India Limited, New Delhi,
for the year 2007-2008, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 282/15/09)
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THE MINISTER OF STATE OF THE MINISTRY OF COAL AND MINISTER OF
STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SHRIPRAKASH JAISWAL): Sir, I beg to lay on the Table
a copy of the Detailed Demands for Grants (Hindi and English versions) of the Ministry
of Statistics and Programme Implementation for the year 2009-2010.

... (Interruptions)

(Placed in Library, See No. LT 283/15/09)

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS AND
MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI
SALMAN KHURSHEED): Sir, I beg to lay on the Table:-
(1) A copy of the Outcome Budget (Hindi and English versions) of the Ministry of
Corporate Affairs for the year 2009-2010.
(Placed in Library, See No. LT 284/15/09)

(2) A copy of the 52" Annual Report (Hindi and English versions) on the Working
and Administration of the Companies Act, 1956 for the year ended 31* March,

2008 under Section 638 of the Companies Act, 1956.
3) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (2) above.

(Placed in Library, See No. LT 285/15/09)

(4) A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 642 of the Companies Act, 1956:-

(1) The Companies (Central Government’s) General Rules and Forms
(Amendment) Rules, 2009 published in Notification No. G.S.R. 183(E) in
Gazette of India dated the 20" March, 2009.

(11) The Companies (Accounting Standards) Amendment Rules, 2009
published in Notification No. G.S.R. 225(E) in Gazette of India dated the
31°* March, 2009.
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)

(6)

(iii)

(iv)

V)

12

The Companies (Issue of Indian Depository Receipts) (Second
Amendment) Rules, 2009 published in Notification No. G.S.R. 251(E) in
Gazette of India dated the 15™ April, 2009.
The Companies (Central Government’s) General Rules and Forms
(Second Amendment) Rules, 2009 published in Notification No. G.S.R.
257(E) in Gazette of India dated the 17™ April, 2009.
The Companies (Central Government’s) General Rules and Forms (Third
Amendment) Rules, 2009 published in Notification No. G.S.R. 284(E) in
Gazette of India dated the 24™ April, 2009.

(Placed in Library, See No. LT 286/15/09)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 1 of the Limited Liability Partnership Act,

2008:-
(1)

(ii)

S.0. 891(E) published in Gazette of India dated the 31* March, 2009
appointing the 31* day of March, 2009 as the date on which the sections,
mentioned therein, of the Limited Liability Partnership Act, 2008 shall
come into force.
S.0. 1323(E) published in Gazette of India dated the 22" May, 2009
appointing the 31% day of May, 2009 as the date on which the sections 55
to 58, the Second Schedule, the Third Schedule and the Fourth Schedule
of the Limited Liability Partnership Act, 2008 shall come into force.
(Placed in Library, See No. LT 287/15/09)

A copy each of the following Notifications (Hindi and English versions)

1ssued

under sub-sections (1) and (2) of Section 79 of the Limited Liability

Partnership Act, 2008:-

(1)

The Limited Liability Partnership Rules, 2009 published in
Notification No. G.S.R. 229(E) in Gazette of India dated the 1
April, 2009.
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(i1) The Limited Liability Partnership (Amendment) Rules, 2009
published in Notification No. G.S.R. 385(E) in Gazette of India

dated the 4™ June, 2009.
(Placed in Library, See No. LT 288/15/09)

(7) A copy of the Notification No. G.S.R. 386(E) (Hindi and English versions)
published in Gazette of India dated the 4™ June, 2009 making certain
alterations in the Second Schedule, the Third Schedule and the Fourth
Schedule to the Limited Liability Partnership Act, 2008 issued under sub-
section (1) of Section 78 of the said Act.

(Placed in Library, See No. LT 289/15/09)

(8) A copy of the Notification No. S.O. 1324(E) (Hindi and English versions)
published in Gazette of India dated the 22™ May, 2009 appointing the 31
May of 2009 as the date on which Rules 32 and 33 and Rules 38 to 40 of
the Limited Liability Partnership Rules, 2009 shall come into force issued
under sub-rule (2) of Rule 1 of the Limited Liability Partnership
(Amendment) Rules, 2009.

(Placed in Library, See No. LT 290/15/09)

(9) A copy of the Notification No. G.S.R. 226(E) (Hindi and English versions)
published in Gazette of India dated the 31* March, 2009 making certain
amendments in the Schedule VI of the Companies Act, 1956 issued under
sub-section (1) of the said Act.

(Placed in Library, See No. LT 291/15/09)

(10) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of section 63 of the Competition Act, 2002:-
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(1) The Competition Commission of India (Number of Additional, Joint,
Deputy or Assistant Director-General other officers and employees,
their manner of appointment, qualification, salary, allowances and other
terms and conditions of service) Rules, 2009 published in Notification
No. G.S.R. 338(E) in Gazette of India dated the 15" May, 2009.

(i1))  The Competition Commission of India (Number of Additional, Joint,
Deputy or Assistant Director-General other officers and employees,
their manner of appointment, qualification, salary, allowances and other
terms and conditions of service) Amendment Rules, 2009 published in
Notification No. G.S.R. 439(E) in Gazette of India dated the 23™ June,
2009.

(Placed in Library, See No. LT 292/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): Sir, I beg to lay on the Table:-
(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Hindustan Insecticides Limited and the Ministry of Chemicals
and Fertilizers for the year 2009-2010.
(Placed in Library, See No. LT 293/15/09)

(2) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Hindustan Organic Chemicals Limited and the Department of
Chemicals and Petrochemicals, Ministry of Chemicals and Fertilizers for
the year 2009-2010.

(Placed in Library, See No. LT 294/15/09)

(3) A copy of the Outcome Budget (Hindi and English versions) of the Department of
Pharmaceuticals, Ministry of Chemicals and Fertilizers for the year 2009-2010.
(Placed in Library, See No. LT 295/15/09)
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(4) A copy of the Outcome Budget (Hindi and English versions) of the Department of
Chemicals and Petrochemicals, Ministry of Chemicals and Fertilizers for the year
2009-2010.

(Placed in Library, See No. LT 296/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIAPPA): Sir, I beg to lay on the Table a copy of the Memorandum of
Understanding (Hindi and English versions) between the Container Corporation of India
Limited and the Ministry of Railways for the year 2009-2010.

(Placed in Library, See No. LT 297/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): Sir, I beg to lay on the Table:-

(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the National Textile Corporation Limited and the Ministry of
Textiles for the year 2009-2010.

(Placed in Library, See No. LT 298/15/09)

(2) A copy of the Memorandum of Understanding (Hindi and English versions)
between the British India Corporation Limited and the Ministry of Textiles
for the year 2009-2010.

(Placed in Library, See No. LT 299/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRIJITIN PRASADA): Sir, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
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(1)

(i)

(iii)

(iv)

)

(vi)

16

Memorandum of Understanding between the Engineers India
Limited and the Ministry of Petroleum and Natural Gas for the year
2009-2010.

(Placed in Library, See No. LT 300/15/09)

Memorandum of Understanding between the Biecco Lawrie
Limited and the Ministry of Petroleum and Natural Gas for the year
2009-2010.

(Placed in Library, See No. LT 301/15/09)

Memorandum of Understanding between the Balmer Lawrie
and Company Limited and the Ministry of Petroleum and Natural
Gas for the year 2009-2010.

(Placed in Library, See No. LT 302/15/09)

Memorandum of Understanding between the Oil and Natural

Gas Corporation Limited and the Ministry of Petroleum and Natural
Gas for the year 2009-2010.

(Placed in Library, See No. LT 303/15/09)

Memorandum of Understanding between the Bharat
Petroleum Corporation Limited and the Ministry of Petroleum and
Natural Gas for the year 2009-2010.

(Placed in Library, See No. LT 304/15/09)

Memorandum of Understanding between the Oil India
Limited and the Ministry of Petroleum and Natural Gas for the year
2009-2010.

(Placed in Library, See No. LT 305/15/09)
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(vii) Memorandum of Understanding between the Indian Oil
Corporation Limited and the Ministry of Petroleum and Natural Gas

for the year 2009-2010.
(Placed in Library, See No. LT 306/15/09)

(vii1) Memorandum of Understanding between the Hindustan
Petroleum Corporation Limited and the Ministry of Petroleum and
Natural Gas for the year 2009-2010.

(Placed in Library, See No. LT 307/15/09)

(2) A copy of the Notification No. S.0.2832(E) (Hindi and English
versions) published in Gazette of India dated the 2™ December, 2008
containing corrigendum to the Notification No. S.O. 1110(E) dated the
8™ May, 2008 issued under Petroleum and Natural Gas Regulatory
Board Act, 2006.

(Placed in Library, See No. LT 308/15/09)

(3) A copy of the Notification No. S.O. 586(E) (Hindi and English
versions) published in Gazette of India dated the 2" March, 2009
appointing Company Secretary of Balmer Lawrie and Company Limited
to be the Estate Officer of the Company, issued under section 3 of the
Public Premises (Eviction of Unauthorized Occupants Act), 1971.

(Placed in Library, See No. LT 309/15/09)
THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): Sir, I beg to lay on the Table a copy
of the Outcome Budget (Hindi and English versions) of the Ministry of Social
Justice and Empowerment for the year 2009-2010.

(Placed in Library, See No. LT 310/15/09)
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THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI ARUN YADAV): Sir, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions):-

(1)

(i)

(iii)

(iv)

)

Memorandum of Understanding between the Rajasthan Electronics
and Instruments Limited and the Department of Heavy Industry,
Ministry of Heavy Industries and Public Enterprises for the year
2009-2010.

(Placed in Library, See No. LT 311/15/09)

Memorandum of Understanding between the NEPA Limited and the
Department of Heavy Industry, Ministry of Heavy Industries and
Public Enterprises for the year 2009-2010.

(Placed in Library, See No. LT 312/15/09)

Memorandum of Understanding between the Hindustan Paper
Corporation Limited and the Department of Heavy Industry,
Ministry of Heavy Industries and Public Enterprises for the year
2009-2010.

(Placed in Library, See No. LT 313/15/09)

Memorandum of Understanding between the Bharat Bhari Udyog
Nigam Limited and the Department of Heavy Industry, Ministry of
Heavy Industries and Public Enterprises for the year 2009-2010.

(Placed in Library, See No. LT 314/15/09)
Memorandum of Understanding between the Instrumentation
Limited and the Department of Heavy Industry, Ministry of Heavy
Industries and Public Enterprises for the year 2009-2010.

(Placed in Library, See No. LT 315/15/09)
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(vi)

(vii)

(viii)

(ix)

(x)
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Memorandum of Understanding between the Hindustan Photo Films
Manufacturing Company Limited and the Department of Heavy
Industry, Ministry of Heavy Industries and Public Enterprises for the
year 2009-2010.

(Placed in Library, See No. LT 316/15/09)

Memorandum of Understanding between the HMT Limited and the
Department of Heavy Industry, Ministry of Heavy Industries and
Public Enterprises for the year 2009-2010.

(Placed in Library, See No. LT 317/15/09)

Memorandum of Understanding between the Tyre Corporation of

India Limited and the Department of Heavy Industry, Ministry of

Heavy Industries and Public Enterprises for the year 2009-2010.
(Placed in Library, See No. LT 318/15/09)

Memorandum of Understanding between the Scooters India Limited
and the Department of Heavy Industry, Ministry of Heavy Industries
and Public Enterprises for the year 2009-2010.

(Placed in Library, See No. LT 319/15/09)

Memorandum of Understanding between the Hindustan Salts
Limited and the Department of Heavy Industry, Ministry of Heavy
Industries and Public Enterprises for the year 2009-2010.

(Placed in Library, See No. LT 320/15/09)



16.07.2009

(xi)

(xii)

(xiii)

(xiv)

20

Memorandum of Understanding between the Cement Corporation of

India Limited and the Department of Heavy Industry, Ministry of

Heavy Industries and Public Enterprises for the year 2009-2010.
(Placed in Library, See No. LT 321/15/09)

Memorandum of Understanding between the Hindustan Cables
Limited and the Department of Heavy Industry, Ministry of Heavy
Industries and Public Enterprises for the year 2009-2010.

(Placed in Library, See No. LT 322/15/09)

Memorandum of Understanding between the Engineering Projects

(India) Limited and the Department of Heavy Industry, Ministry of

Heavy Industries and Public Enterprises for the year 2009-2010.
(Placed in Library, See No. LT 323/15/09)

Memorandum of Understanding between the Heavy Engineering
Corporation Limited and the Department of Heavy Industry,
Ministry of Heavy Industries and Public Enterprises for the year
2009-2010.

(Placed in Library, See No. LT 324/15/09)

... (Interruptions)

12.01 hrs

(At this stage Shri Gorakhnath Pandey and some other
hon. Members came and stood on the floor near the Table)

...(ggm)



16.07.2009 21

12.01 % hrs.
MESSGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have to report the following message received
from the Secretary-General of Rajya Sabha:-

“In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, I
am directed to return herewith the Appropriation (No. 2) Bill, 2009,
which was passed by the Lok Sabha at its sitting held on the 14"
July, 2009 and transmitted to the Rajya Sabha for its
recommendations and to state that this House has no
recommendations to make to the Lok Sabha in regard to the said
Bill.”

... (Interruptions)
12.02 hrs
MADAM SPEAKER: The House stands adjourned till 2 p.m.

The Lok Sabha then adjourned
till Fourteen of the Clock.
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14.00 hrs.
(The Lok Sabha reassembled at Fourteen of the Clock.
Mr. Deputy Speaker in the Chair)
MATTERS UNDER RULE 377 *

Jureel wEIed : g 377 & 31T 9ol 99T © 9ed Ued WX W Od Bl

... (cgagm)

(i)Need to take effective steps to mitigate the impact of global warming

SHRI N.S.V. CHITTHAN (DINDIGUL): Climate model projections summarized
in the latest Intergovernmental Panel on Climate Change (IPCC) report indicate
that the global surface temperature will probably rise a further 1.1 to 6.4 °C (2.0 to
11.5 °F) during the twenty-first century. Most studies focus on the period up to the
year 2100. However, warming is expected to continue beyond 2100 even if
emissions stop, because of the large heat capacity of the oceans and the long
lifetime of carbon dioxide in the atmosphere.

Increasing global temperature will cause sea levels to rise and will change
the amount and pattern of precipitation, probably including expansion of
subtropical deserts. The continuing retreat of glaciers, permafrost and sea ice is
expected, with the Arctic region being particularly affected. Other likely effects
include shrinkage of the Amazon rainforest and Boreal forests, increase in the
intensity of extreme weather events, species extinctions and changes in
agricultural yields.

Human activity since the Industrial Revolution has increased the amount of

* Treated as laid on the Table.
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greenhouse gases in the atmosphere leading to increased radiative forcing from
Carbon Dioxide, methane, troposphere ozone, and nitrous oxide.

Carbon dioxide concentrations are continuing to rise due to burning of
fossil fuels and land use change. The IPCC Special Report on Emissions Scenarios
gives a wide range of future Carbon Dioxide scenarios, ranging from 541 to 970
ppm by the year 2100. Fossil fuel reserves are sufficient to reach these levels and
continue emission past 2100 if coal, tar, sands or methane is extensively exploited.

I request the Central Government to take effective steps to mitigate the

impact of global warming.
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(ii) Need to check the ill-effects of genetically modified foodgrains and
vegetables produced in the country

M AT K (SevmEa gE@):  Argdlie W W Aed @ el S {6 sraftd S
S SIAT] Ud SMa”i & S 1 AR il & Siar] & g9 fod afafed s 3§ amg
S arel @ uerif & gl S S, enrer, o, i), eef, il ety e Sife
IR WRAIY ¥ I 56 UHR & U 8, B HIRM@GRT § HHM w0 9 TRud R &
STl & O S9! GeraR ¥ faF g /i AT 9@ Bl Il € S 3MMfd W A TS
B ST B TP WA W AN AEAY S O IS, offeR iR fmm @t I wfiRigd e W
yfigd U9 TSdl 8, Sa1 o T8, SHDT GG TR0 WR W gsdl 8, Sl JHIM @ gl ©l
AR oA Wi 1.8 duw af e o @ fog S @ & e wafeRer W gue
< BT e 81 o Y 9 YR & Wrel el A Jifder AIau Y8 B aggeh 8
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(iii) Need to extend education loans on easy interest rates to students of
Kerala pursuing various courses outside the state

SHRI K.C. VENUGOPAL (ALAPPUZHA): The national bankers committee had
decided to issue educational loans for students, as per the fee structure, which is
announced by the concerned state governments. But it is very impracticable for
Kerala as its major number of students are studying out side the state due to
insufficient seats for professional courses. The fee structure is different in most of
the states. In this context the students who is belonging to Kerala and studying
outside is not able to receive loans from banks which is working in the limit of
Kerala. So the government must issue necessary orders to the national level
bankers committee to review the said decision.

The Central Government had given strict direction to the banks to issue
maximum loan assistance for students who are applying for their educational
needs. But the nationalized and scheduled banks working in Kerala have neglected
the applications from students. As a highly educated state, most of the students
prefer professional courses such as medical, engineering and nursing. As all are
aware these courses are having high fees structure than other courses. Students
who have secured admissions in various educational institutions are applying for
loans in different banks. But all these banks have disagreed to receive such
applications. It will cause many problems among students as well as parents. So
the Government should ensure maximum disbursement of educational loans and
should take appropriate and prompt action on those officials who made mistakes
on proper loan disbursement for students.

The second important issue is the increased interest rate of educational
loans. The rate of interest of educational loans is now up to 13%. These rates are
not affordable for students, as most of them are hailing from poor families. So the
Ministry of Finance must take necessary steps to review interest rates on education

loans and it should be reduced to maximum 5%.
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(iv) Need to expedite the construction of bypasses in Idukki Parliamentary
Constituency in Kerala

SHRI P.T. THOMAS (IDUKKI): National Highways 49 and 220 are passing
through my constituency Idukki in Kerala State. Since last several years there has
been no progress of work on the NH-49. There are three major bypasses proposed
i.e. Thrippunithura, Muvattupuzha and Kothamangalam. The approval of the
alignment is also pending. The land acquisition works has also not started.
NH-220 needs much attention. The old bridge on NH-220 at Vandiperiyar in
Idukki district is also in a dilapidated condition. A new bridge with a bypass is the
need of the hour. I am requesting the Hon’ble Minister to expedite the required

works on both the Highways.
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(v) Need to evolve a mechanism to ensure reasonable returns to farmers for
their agricultural produces

3t Irber g (SEAYR): < DI 65 TR ST | WY ST §oN BN &F el W <o H
FATYd AR <9 arell & 2l 59 a5 W fhae &9l & a8 & HRU JMHSAT B W)
AOR Tl FifPH BN Ide BT I o fHam & ura & T8 Bar] WYul AR W20
TR ST STSHR Sl DI AR & T8 DN Jod & 3R T8 SUTal bl AN Hed bl
ARAMAD T & 3] b Tl B Fb! ol < H Al T TRe A PV IA@I BT HeA prel
AT 8 98 AT 3R aafasds 8l gl a0 a9 R 7 fasei 4 1650 w03 0 fdaea & &
g WA S R B Y S arel a9 g W @ QAT 'l ¥ B SEar Bl
ST o WR IS el I8 SN 2 ol [hAMl bl W AHBR e el I8 WY D
21 JMARDI 3R P & 3T <= (HAM BT WY AlHS THR AN o <YAaqH HR o

T & Ry g8t Sear & ot SRIT Jou W e ur B gl

A WRHR A AT & 6 A1 A WHR arRdfdes e b1 [eEiRT &R 99 ) i
SR T e U HY AT AP WG HUFAT qAT 31 HUAT DI & S dTedl
JfEl A AT B ITD 9 W WiAdR U Ths & A9 A ITH SHT Bl S dllh
P ATHHR B 3R I BT QI Hol & algl & dol GIDR IHSAT T B
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(vi) Need to set up a hydro-electric project on Konar Dam in Bokaro,
Jharkhand

2 W= R Ty (ARSE): sRave 3§ 9ot fagla uRars1 & o7 89 I%a@ 1990 A
AT 2l AR RTar & AT J@ve 3§ S g gRArSH 1 & oy I &1 g1 HIR S
H fHar T 8, W WBR Ud TMIR =TS R © gRT 39 dY | gHIdl hed el Sor
M % BRU AREUS H [Jgd IUTET &l JIed 8] SREus ¥ roiig gl arior fegdianson
HRIGA & A Al H T [ISTell Iuae &l BRIg o @ 8 s HRoT el &
T W Hae IATEIREGAS [ Bl S & B

3I: RBR ¥ 3MUE © [ PR SH H S fagqa aRATST &1 oy wfid &1 &g
Tl P IO S IR AR AeRiieRer I B AHlET PR IR ATSAT B
o H AT a=a dTel AMBRN B fIeg MavId B BRATg B SR |
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(vii) Drought situation in Nawada District of Bihar

<. Wen Rig (Famen): fIer # Faar e emead wae g@ &1 @ 991 gl )l I8 @t
Rl @RM &, Afedl gt 21 exdl ® A MA-YR, Blol Dldd, YH a1 FESi § gHl Bl
TR T8 2l T Bs AR T GET TN &F 20 a¥ Usel @I fHAm o1 iR Ed & forg
aMfdep orgar W ufaay Widhd fhar o, [ 1995-96 A 48 B AT AT 71 3R Fhvl e
RIS Sfe], o 74 URATSHG 3R # deat vt B s & fog a9 Tagy 49
TS € BRI DI ASHN gd TSl & Sl RN, Y@HY DI GBSl W bR BR &l o
T DR W §ADBT WA B H AR A8 HRall ol

# TATET B 5 WA YW A YA ST Bl 3R ARBR BT L P BRall § (D

T8 39 IR &H <hY GHIEH B HRIR HeH 3ol |
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(viii) Need to upgrade B.R.D. Medical College in Gorakhpur, Uttar Pradesh
on the lines of All India Institute of Medical Sciences

It snfee i (REYR):  TRER SR U DI Uh YT €1, APl Ud ATIRS
S5 B & -1 qdi S.¥., UEHRR fIER 91 e & IS & Ud 9gd 9 W & e
Jorr fafthedt &1 W W S ©] TN 5 RIS G D drd W fafhedr BT eHrE wes
AR AfEHA Biersl §l Uiy STAHT BTN CH, HARAT, BISARAT, Bl SR, I 37T
fauTorstfa SHTRAT & Wrer i THE 3 Aehrh dHIRAT W BRI A fafdbear & svma #
S &3 W BT &1 37 AT AreHl A q1LREl HISH Diersl NREYR FHA gdi SR U<
TJoIT o &3 ¥ 37 dTel Al bl Ifad ffhedn glaen Iueer T8 &1 urht 8, s dRor
aftray g9Ri HWid WareT gl & va # 39 & H B Bl

MY 5 TS A NP T S @R JAE & oy smawds © & d.aRS
AfSHel Dieldl, MREYR DI AR ARAY AR WA, el B q91 W Ao fobar
S, e |, 9wl iR ey fec g 59 a9 © e ARG &I Iuaed 8l
D | HUAT I.Y. & g garfad e AR SMYfde AT &1 95 $dhiy bl TREYR 4
e fobam iy |
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(ix) Need to check the pollution caused by the presence of arsenic in river
Ganges in Bhagalpur Parliamentary Constituency, Bihar

2 AU AT A (WRTAQR): Q¥ B SHaardl g I 6 WY A & AR
BIpR TIoRA! ©l 39 T TG B U A B HETAGR B ST DI AN Il 8, oAb 8t 8 b
PO qul I 39 T T H A (R, Ueh fared IAraE) 9gd siferes |ran # 9 T gl

Ty faeafdened & TITaRuT Ud STl GuTeH U9 faumT gR1 R T Hd&u &Y 3R 91d

BN A A G &3 AR H ST I SATET G91G T8T &1 WHTAR H Pl fHeflehr i
170 UM I 3 ARG ST B AT 59 D Jad gl 44 DT AGGR 21§ T D BRI
Hs ANl B G B gD 2 71 A gdR & 99 I F Iar fifsd gl AR § 9 @
U T UH 984 a9l A I8 W A 7 iR o O gavei 9 37 94 et @ 99 9
STE STRIf~1h D1 HIAT BIK! (D Urs T &1 39 g I et | A q1g S Bl a1
Tl ft B IR THER A1 AR Y Adl & Jied9 F doid O GAET FA B AT §
TR Y, AfhT 39 A4y H B ORPGR A Il dF Dls O SUT Tl Y Bl AT ATUD
HEH A Dol STl AT T3l W I 3UE © fh 39 ik "8 @ TR i R &g WRaR
Seq ¥ Sied HIRIR Hed SOl dlfdh ST Bl STeg Wed e e 3R 11 &1 ff d=eon fira
D |
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(x)Need to provide financial assistance for establishment of Financial Services
Cluster in Tamil Nadu

SHRI A.K.S. VIJAYAN (NAGAPATTINAM): In Tamil Nadu, efforts are on to
establish a financial services cluster as a vast complex to accommodate banking,
insurance and stock brokering operations in a single venue. This proposal under
the aegis of the Government of Tamil Nadu shall involve financial institutions that
come under the Union Government too. While evincing interest in this novel
venture in consultation with the State authorities, the Union Government may also
go in for operating its offices pertaining to the Departments of Income Tax,
Customs and Excise as per the plan envisaged in this era of Economic reforms.
While making this prayer to the Union Ministry of Finance, I would like to request
the Central Government to consider bringing down the interest rate on the farm
credit to 4 per cent from the existing 7 per cent. One per cent relief has been
announced by the Centre for the farmers who pay back the loan in time whereas
the Government of Tamil Nadu extends an interest waiver for those who pay back
in time when the rate of interest remains just 4 per cent. In the mean time when the
Centre considers to bring down the rate of interest it has announced on farm credit,
it may come forward to provide the Government of Tamil Nadu with financial
assistance for taking up this considerate measure in the interest of helping the

farmers and boosting agricultural growth.
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(xi) Need to increase the M.P’s quota for admission in Kendriya Vidyalayas

it THAFA o, R (Wad): g feray | sEl @ a9 GEfd fava @ A qma

Py #31 Sft & WS | AT AR gl Heled], W9 i (e WIS a9 AT 99 YAh
dEE B W A 0 aled &3 #§ 9y g & ofdid 2 BEl @ b= fdened § 499
feetr @1 graem fHan T o St % ol d% dn] 21 weled, o/ 39 W @1 aqe @t
SRRd Bl IqHE H BT B AT D ARI-A1T Dy IR @ SIaR ST 9@l ST 8t
gl

HeedT, § Ay A W Qe @3 St @ A exan § b |iaal o fHates
&3 § 7Y g ¥ & T g, 99 dediadR B 9 ok 39 vy W iMRagEs e
fhar SR Ud g |ivig @1 4Py ge & ofdiia dedlddR & BrAl &1 yd9r fear &g a4
gI¢| 980 ¥ AR @ieal & arEd & H e W sy dErey T8 @ e dRu
A RIS 39 fa¥Y g H1 A1 T8l SoT U o

AT AR H#E S @ aE W oy § 6 39 W # 9ede a)e W A |l
BT e Fafem & 4 s ey T80 8, 31 Y ge & o <=1 # A1 30 sy |
HEl Al gaer Qe @1 ge ur &
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14.0 ' hrs.
BUSINESS ADVISORY COMMITTE
3rd Report

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, I beg to
present the Third Report of the Business Advisory Committee.... (Interruptions)

14.0 % hrs.
(At this stage Shri Ashok Rawat and
some other hon. Members came and stood on the floor near the Table.)
.. (TqET)

IUTEET RIS : MY TN TH-3U W W 93 W8V W& &l drRidral I o]

.. (o)
MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 11 a.m.
on 17" July, 2009.

14.01 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OEriday, July 17, 2009/Asadha 26, 1931 (Saka).


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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